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Merit Rank In LDC Examination 1981 
by Staff Selection Commi ion 

4756. SHRI NATHU RAM 
SHAKY A WAR Will the Minister of 
HOMB AFFAIRS be pleased to state : 

(a) whether in LDC Examination 
1981, .the merit rank was given by Staff 
Selection Commission on the basis of the 
written test performance and type-test i 
merely a "qualifying test" for nomina
tion; 

(b) if so, the reasons why the merit 
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rank was not given on Written Test ba j 

by the Commission to such candid t • 
who had qualified the Type-test examina
tion held in August, 1982; 

(c) whether it i not a discriminatio 
or injustice to them; and 

(d) what steps Government pr'GPGIe 
to take to remove the discrirninatio lin
justice done against them ? 

TH MINI TER 0 S AT IN THE 
MINISTRY OF HOME AF A RS ( HRl 
NIHAR RANJAN LASKAR) : () Ye 
S· , . rr. 
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(b) Since qualifying in the type-test 
examination is also part of the scheme of 
examination for recruitment of LDCs, 
the successful candidates at the written 
examination, who did not take the typing 
test are deemed to have failed in the 
exam.ination. However, when a second 
chance was given to certain Scheduled 
Tribe candidates to qualify in the typing 
test, as a special .case, the candidates who 
did not take the qualifying type test ear
lier, were allowed, on merits, to take 
the typini test along with the Scheduled 
Tribe candidates. All such candidate 
who qualified at this subsequent typing 
test were placed en bloc below tho c who 
had already qualified in t ·he cxamaination. 

(c) No, Sir. 

(d) Question does not arise. 

Additional Installed Capacity of Paper 

4757 SHRI CHINTAMANI PANI-
ORAHi: Will the Minister of INDUS
TR Y be pleased to state : 

(a) whether the expert Committee 
has recommended to increase the additio
nal installed capacity of paper: 

(b) if so, the basis on which such 1'e
com en'dation has been made; 

(c) the step fal(en or proposed to be 
taken to implement the recommenda
tion made by the expert Committee in 
regard to inctca ing the'i'nstaIJcd capacity; 
and 

(d) the details thereof '? 

HE MI ISTER '0 INDUSTRY 
(SHRI NARAYAN OA TT TIWARI) : (a) 
and .(b) A Committee appoin ted by the 
Development Council for Paper, Pulp & 
Allied Industries has e timated that an 
installed capacity of 40 Jakh tonnes per 
am~um should be established by the turn 
of the century to meet the demand. The 
Committee' estimates are ba ed on a 
tudy of the trends of production, 

<;a'P ity, utili ation, consumption and 
_growth patt J'UI. 

(c) and (d) The recommendations of 

the Development Council on the Commi
ttee's Report are awaited. 

Pen ions to Freedom Fighters of Hihar 

4758. SHRI BHOGENDRA JHA 
Will the Minister of HOME AFFAIRS 
be pJeased to state: 

(a) whether there are genuine free
dom fighters duly certificate as co-priso
ners by Members of Parliament and 
those who e incomes were above Rs. SOO/
per month ' who have not yet got hono
rary pension ; 

(b) if so, their number, district wise, 
from Bihar; 

(c) whether certified copies of inter
polated co.urt records, certificates of 
underground life by unauth'Orised persons 
and grant of pension~ through unfair 
means to non-freedom fighters have 
come to the notice of Government; 

(d) if so, action taken thereon; and 

(e) the full list of persons from Bihar 
authorised to issue certificates for under
ground life ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
(a) and (b) Prior to 1.8.1980, a freedom 
fighter was entitled to pension under the 

eotral Scheme if his income was below 
Rs. 5,000/- per annum and he had under
gone six months imprisonment in connec
tion with reedom Struggle. With the 
liberalisation of the Scheme with 'effect 
from 1.8.80. the income ceiling was remo
ved and thereafer over 1.5 lacs applica
tions have been received under the 
liberaliscd Pen ion Scheme, which inciu6e 
applications accompanied by certificates, 
of co-prisionership from iitting and for
mer Membets of Parliament. Some of 
these cases have already been fiiiliJised 
and pension sanctioned. The remaining 

ases are attended to as atld when verifi_ 
cation reports from the concerned tate 
Government are received. -

(c) Ye, Sir. 




